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. LEGISLATIVE DEPARTMENT.

We, the undersigned, Members of the Joiot Committee to which the Bill further to 2mend

Paper No. I

Letter from the Managiug Agent, Moradabad the Indian Factories Act, 1911, was referred, have
Bpinning snd Weaving Mills Company, dated 28th
May 1921, avd enclosure.

" Letter from the Uaited Provinces Chamber of Com-
merce, dated 4th July 1921,

e Sl S " considered the- Till xnd tho apers kel fn the

Extracts of letter from the Government of Assam,
dated 11th July 1921,

Paper No. I1 :
Estract from letter from tbhe Government of Bom- . .
bay, dated 1st Aosost 1921, and enclosures. margin, =nd have now the honour to submit this
Extrast from letter from the Government of
Burma, dated 21st July 1921,

-~ Inther from the Sesretary, Irdian Tea Association,
Caloutta, dated 6th August 1981.

Paper No. I :
‘Letter from the Indian Jute Mills Aseociation,
Calcutta, deted 27th Aoguet 1931, .

Latter frcmn the Chief Commissionsr, Delhi, dased
30th August 1921, and enclosares.

Faper Bo. IV

Letter from the Government o2 Bengul, dated 7t 300ezed thereto, ¥
September 1931, snd enclosure.

. Under the provisions of rule 42 of the Indian Legislative Rules, the Committee elected
the Honourable Khan Bahadur Misn Muhammad Shafi to act a3 its Chairman. He was,
however, prevented from attending after the first meeting, and the Committee elected
Honourable Mr. H. Moncrieff Smith as Chairman for subsequent meetings.

" Clause 1.—We propose that the coming into force of the Act should be deferred till
first day of July 1922. Not only will all persons eoncerned thus have reasonable noti
the amendments which are being made in the law, but we understand also from
point of view, the date proposed for introducing changes in the working of factoriss
eminm convenient. We observe that the same oourse was adopted when the
was

Clanse 2 (a).—We decided by a majority to retain this clause. We also di
possibility of introducing & * young persons® class, bat we considered that this was not
feasible. Yven if it were within our powers, we think that the numerous amendments which
would be necessary in the Bill should not be made until opinions have been elicited thereon.

Claxse 4.—The amendment we bave made in this clanse is intended to provide that a
certifying surgeon shall, it so required, give his reasons in writing for the revocation of »
certificate, as well as for the refusal to grant one. )

Claxse 6.—We have made an addition to the new section introduced by this elsuse, which
will enxble re-examination of a child to be made by a registered practitioner authorised in
that bebalf by a oertifying surgeon. .

Claxse 9.—In view of the opinions expressed on this elause, whichrequi::o measures to be
earried out within laseriad which was not to be more than seven dzys frora the date of the
that

notice, we have provid the period to be fixed shall be in the disoretion of the Inspector
issuing the notice,

Clanse 12.—It was put to us that in many factories it would be convenient to enable the
period of rest to be taken io two instalments, and we have, therefore, provided that this should be
-done at the request of the employees concerned. Further, in view of the provision for an eleven
hours’ day, and for the purpose of avoiding split shifts, we propose that the period of rest for
children should be obligatory in the case of those working more than five and a half hours
instead of only five hours.

Clause 13.—We were given to understand that the objestion to section 22 of the Act, as it
stands, is that it made it possible for a person to be employed for thirteen consecutive days with-
out a boliday. The amendment swhich we now propose to section 22 mects this objection. It
also meets the various objections which bave been raised to the section as it stands in the Bill.
The Bill did not appear to take account of the various important religious holidays which do
not necessarily fall on any particular day in the week. ‘ :

Clanse 14 —In section 23 we have provided for the substitution of  twelve ” for
% nine *’ from the commencement of the Act, as it is not now iniended to bring the Act into
force before the first day of July, 1922. We are in fact making no change in the inteation,
exoept that we are dispensing with the short transitory period during whioh children of 11
might be employed. _

Classe 15.~The amendment proposed by the Bill in section 25 would prohibit the employ-
ment of an adult male in two factsries on the same day, and neither the Aot nor the Bill provides
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for any exemption in such oases. We think that there are many cases in which it would be
reasonable to provide that s skilled workman should be permitted to attend to work in different .
factories on the same day, and we propose, therefore, that power should be taken to make rules
laying down the circumstances in which this may be permitted. We have, therefore, provided
in separate clauses fur the amendments of sections 25 and 26,and bave re-numbered the clauses
of the Bill dowyg@e clanse 26.

Clause 16 {mow claxse 17).—We have limited the working day to eleven hours instead of
twelve as proposed in the Bill. 2

Clause 17 (mow clause 18) —The scheme of the Bill is obviously to bring all the exceptions
together into one Chapter. We bave examined the matter at considerable length, particularly.
with reference to the changes which it is proposed to make in thelaw. We note in partiscular
that the exemptions vrovided before by sections 21 (2) (c) and 22 (2) of the Act have dis=
appeared. - We think that there should at least be a power to exempt, even if an abeolute
exemption is not maintained, and we think also that, in the case of urgent repairs done within -
the factory itself, it would be reasonable to give a power to exempt from the provisions which
iosist on periodical rests and weekly holidays. We have, therefore, provided .for this in
a new sub-section (3} to section 80 as amended. We feal, however, that there should be
safeguards, and we provide that rales may be made to have the effect of attaching conditions
to the exemption. We have also provided for an exemption from the provisions of section 21
in the case of fajtories where continuous production is necessary for technmical reasons. We
think that with these ‘changes all the necessary exemptions, which are contained in the
Schedales to the Act, will be sufficiently provided for in the Act as we propose to amend it,

Clause 20 (mow clanse 21).—We are of opinion that the period of seven days provided by
the Bill within which copies of notices are to be sent to the Inspector is insufficient, and we
propose to restore the period to one month as laid down in section 36 of the Act as it stands.

" Clanses 24 and 35. (now claxses 25 and 26).—~We oonsider that the maximum fines proposed
by the Bill are unnecessarily high, and we have substituted ¢ five hundred * in each case for
“ one thousand. ” _ .

Claxse 27:~Woe are not convinced of the necessity for raising the fine in this case, and we
have, therefors, omitted ithe clause. We have rejected a proposal to impose a penalty as in
section 138 of the English Act on parents and guardians of children employed in contravention
of the provisions of the Act.

Claxse 30.—We have added orders under the new sections 18A and 19A to those orders
which are appealable, but we have provided that the stay of execution contemplated by the
Bill shall not apply in thecase of orders issued under section 19A.

In the new clanses Slisnd 32 of the Bill, we have provided for certain oconsequential
smendments which appear to have been overlooked. The remaining changes made in the
Bill may be regarded as matters of pure drafting. '

The Committee considered numerous proposals for further amendments of the law. It
was suggested that a provision should be introduced defining the precincts of a factory on the
lives of the proviso to seetion 147 (I) of the Factory and Workshop Act, 1901 ; also that
:feoftiion 46 of the Act ahonlgd be left unamended. We rejected these proposals by a rajority

ve to four.

8. The Bill was published in the Gazstte of India, dated Eth March 1921. )
4. Woe think that the {Bill has not been so altered as to require re-pablication, and we
recommend that it be passed as now amended.

ALEX. R. MURRAY.*
VITHALDAS D. THACKERSEY.*
M. B. DADABHOY.*
! BISHAMBHARNATH.
V. G. KALE.
,, JAMNADAS DWARKADAS,
A. C. CHATTERJEE.
f H. MONCRIEFF SMITH. U
i LALUBHAI SAMALDAS.*
i N. M. JOSHIL*
T. V. SESHAGIRI AYYAR.*
B. N. SARMA.

e

The 24¢8 September, 1921.

® Subject to Minutes of Disseat.
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MINUTB OF DISSENT.

While signing the Report we reserve the right when the Bill comes before the Legmlature

to move amendments for the deletion of clauses 2 (a) and 28 of the Bill, and the retention of
sections 2 (/) and 46 of the existing Act, and also .for the provision of sdeﬁmuon of the

¢¢ precincts ” of a factory on tte lines of the English Sta.nte.
ALEX. R. MURB.AY
VITHALDAS D. THACKERSEY,
M. B. DADABHOY.

. The 24th September, 1921, §
£
S"Tr;'t?‘v £
L A,
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MINUTE OF DISSENT. .

Clause 2(a).—1 wanted young persons class to be introduced ir tbe Bill. As however it
was not thought advisable to introduce such & vital slteration at this stage, the matter had
to be dropped. 1 still think that the best solction of the difficulty is the creation of young
persons class.

I am of opini>n that s medical graduate of all Indian Universities should be empowered to
examine children. i

I want seotion 48 of the present Act to be kept as it is, or, asan altérnative, to bave the
definition of precincts on the lines of the English Statute. § o

I8 G

LALUBHAI SAMALDAS.

The 24:h September, 1921. ;
H
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MINUTE OF DISSENT.

I generally agree in the conclusions reached by my Colleagues in the Joint Committee
subject to the reservations contained in this minute.

Tn c'suse 12, 1 do not agree with the views of the majority that the period of statutory
mid-day rest should be split up at all. 1 prefer that the workmen shouid have the full hour’s
rest in one unbroken period. This would not prevent the employer and the employees agreeing
to have addit‘onal period of rest at any time convenient to them.

~ In clause 14(2) I propose to substitute t‘e wecrd five for six, - As approved by the

Commitiee the msximum number of hours for adults is fixed at eleven and #0 the maximum

numter of hours per day for children cannct be fixed higher than five and a half. I am

inclined to think that my Colleagues failed to notice the change of twelve to eleven hours for

;g.{lfhl: which would have necessitated the fixing of the period’ for children at five and a
ours,

Regarding clause 15, in my opinion, there is no need for tﬂa}ing “a special ' provision for
enabling employees to work in the different factories during the same day under special
circumstances. ; B

In clause 17, relating to section 27, 1 would sobstitute 54 for 60 hours. In the same
clause relating to section 28, I would substitute ten for eleven, , . &

In regard to the grant of exewptions under ' clause 18, I am of opinion that a proviso
should be included that Local Governments should not give exemption regarding the weekly
hours of work in such a wav that the average weekly hcurs during the period to be fixed by
the Liocal Government shall exceed the statutory weekly hours fixed in the Act.

I 2m aleo of opinion that Local Governments should nct béem])nweted to give exemption
to empleyers to get work from them for more than twelve hours in a day.

Similarly, I woald also restrict the power f the Li-cal Goiemment to exempt from the
. statutory weekly rest in such a wuy thut the employee should have compensatory holidays
within a certain period. - S

As regards scctiin 82 regarding the ‘plantation factories, I am of opinion that no case
bas been made out for retaining the scction. Ithink it should be omitted.

N. M. JOSHL

The 24tk Septembder, 1921.



MINUTE OF DISSENT.

1 generally with Mr, Joshi. I am not inclined to agree with him that the pericd
of rest should not be split up. This is only an enabling power, and I thick that the workmen
would prefer this arrangement to the one criginally embodied in the Bill.

I agree with Mr. Joshi as regards claase 18 that the Local Government's power to make
rules should not be unlimited, and that their power to exempt sbhould not be for more than
one hour in excess of the etatutory working hours in a day.

I agree with Mr. Joshi re his objeotion to section 32 included in clause 18. Power
has already been given to grant exemption regarding the weekly rest day. In my opinion
the coolie employed in a tea estate is as much entitled to a period of rest during the working
hours of a day as workmen elrewhere. There is no justification for compelling these coolies
to work continuously for eleven hours in a day. j

T. V. SESHAGIBI AYYAR.
The 24tk September, 1921.
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[As amended by the Joint Committee.)

[Words printed in italics indicate the
amendments nggezted by the Committee.)

4

BILL
Further to aaen;l the Indian Factories Act, 1911.

!
Waeeeas it is expedient further to amend the
Indian Factories Act, 1911; It is hereby enacted X1I of 1911
as follows: —

1. (I) This Aet may be called theIndnn
Sbort title, exteat and T BCTOTIES (Amendment)
commencemest. ' Act, 192. . . e

2 1t extends t6 the whole of British India,
including British Baluchistan and the Sonthal
Parganas.
(3) It shall eome inlo Jorce on tle ﬁral day of
July, 1922.
2. In section ¢ of the Indian Factories Act, xy1 of 1911
. Amendient of section 2, 1911 (hereinafter referred
Act XITof 1911 to as the maid Act),—
(a) ‘in clause () for the word * fourteen ” the
word “ fifteen *’ shall be substituted ;

(8) for clanse (§) the following clause shall be
substituted, mmely :—
“ (3) ‘factory’ means—

(a) any premises wherem, or within the
precincts of which, on any ome day
in the year not less than twenty persons
are simultaneously employed and steam,
water or other mechamcal power or elec-
tnm.lpowermusdmudof any process
for, or incidental to, making, altering,
repainng, . ornamenting, - Sfinishing - or .
otherwise adapting { for nee, fortnm- )
port or for sale myarhcleorputuf'
an article; or ¢

5) an ses wherein ar within the

() =y Pmn:fwhchonmyonedsymp‘:;

% anployed anynchpmoea

is omn, whether . sny such power is
naedmudthermfornotwhmhhaveheen
declared by the Local Government by
notification in the lJocal official Gazette :
to be a factory ;

Adechnhon under clsuse (5) may be made ia

~ respect of any class of pmnmes,orm
rspeotofmyp-rhaﬂnplmm

(¢) for clauses (8) and (9), the following clanse
shall be substituted, namely : —

“ (6) ‘ week ’ means the period between midnight
on Saturday night and midnight on the
succeeding Saturday night.”
8. Por section 8 of the said Act, the follow-
* Substirution of wew ingeection shall be substi-
sction for section 3, tuted, namely :—
Act XI1I of 1911.
8. Nothing in this Act -shall apply to any

mine subject to the operation
Appleation of Aok ¢ the Indian M Act,
'1001.% ) VIII of 190L
* -« 413LD .
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4. In scction 7 of the said Aet, ffor sub-section

dwmendment of section 7, (), the follow sng eub-
Act XIIor1911, sections shall Be substitut-
ed, namely :—

“@ 4 certifying aurgeon may revoke any
certificate granted toa child under sub-
sectron (1) sf, sn kis opinion, the child
88 8o longer fit for employment in a
Jactory. '

(3) Fhere a certifysng aurgeon refuses to
certsfy that a person is fit for employ-
ment su a factory or revokes a cert:{i—
cale granted t0 a child sn thss bekalf,
ke shatl, if niu'red by suchk person or
child, or by -she parest or guardiaxn or
auck persom or cksld, or by the managsr
of the factory iu whick such person or
chsld desires to Be employed, state in

-wribing his reasons for such a refusal
.or revocation.” *

" B. In section 8 of the said Act,—

Amendment of section 8, 3

Act XII of 1911 ok
" (a) for the words ‘“any perion practising
medicine or 8 ** the words “ any registered

practitioner”’ shall be substituted ;

(6) in the proviso for the words * after the
first date ”’ to the end of the gection, the words
*“for a period of more than three months”’ shall

(c) after the proviso, the following Erplanalion
shallbeadded,?mnely:-— i T SapeRs

“ Explanation.—In this section the expression
‘registered practitioner’ means any person regis-
tered under the Aledical Aet, 1858, or any Act 91 & 22 Vict,
amending the same or under any Act of any C.wo.
Legislature in British India providing for the
maintenance of a register medical practi-
tioners, and includes, 1n any area where no such
last-mentioned Act is in force, any person
declared by the Local Government, by notification
in the local official Gazette, to be a registered
practitioner for the purposes ?f this section.”

6. After section 8 in Chapter II of the said Act,

Insertion of new section the following section shall
84 in Act XII of 1911, be inserted, namely :—

“8A. Where an Inspector’ is. of opinion that

Compulsory mediecal Chﬂd employed in a fac-
©xaminatica. . tory is no longer fit for
employment, he may serve on the manager of the
factory a notice requiring that such child shall
cease to be employed until: he has been re-exam-
ined by a certifying .surgeon or by e regiatered
oractséioner authorised by o cerbifysmg surgeom sn
this bekalf.” :

7. To section 9 of the ;lid Act, the follow-
Awmendment of eec- mg clause shall be added,

tioa 9, Act XiI of mel’:__.
1911,

“(d) the atmosphere shall mot be rendered so
humid by artificial means as to be
.0, s
injurious to the health of the persons
employed therein.”

+8. In clause (c) of sub-section (I) of section 18
of the said Act, after the

Amendment of sec- word ‘ machinery,” the
tion 18,4t XII of gords « and electrical fit-

1941. tings including live wires
and switches ' ghall be inserted,
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9. After section 18 of the said Act,Tthe follow-
" Insertion of new sec- D& section shall be inserted,
tin 18A in At XII Dnamely:—
of 191L
«18A. (Z) If an Inspector is of opinion—
Repnirs to buildings
or m:chivery. L
(a) that any factory or part thereof is in such
a condition as to be dangerous to human life or
safety, or. C
(3) that any part of the ways, works, machinery
or plant used 1n a factory is in such a condition
that it cannot be used without danger to buman
life or safety,

he may serve on the manager of the factory an
order in writing, specifying the measures which
be considers necessary for removing the danger,
and requiring him to carry them out before suck
date as may be specified therein.

(2) If, in the opinion of the tor, the use
of any part of the ways, works, machi or plant
in a factory involves imminent danger to- human

life, he may serve on the manager of the factory an
order in writing prohibiting the use thereof until
it is duly repaired or altered.”
10. After section 19 of the said Act, the follow-
Insertion of new sections iNg sections shall be
:?Aml;.nd 19B in Act XII mezted, name]y r—

“ 19A, Where, in the opinion of the Inspector,
hibit : presence in
of chitdren in factonen. . factory or any part there-
' of ‘of children, who, by
veason of their age,” cannot, under the provisions
of this Act, be lawfully employed therein, involves
dan to, or mnjury to the health of such
chﬂ%um, he may serve on. the manager of such
factory an order in writing prohibiting the admis-
sion of such ehildrentoﬂxf or part thereof,
19B. No person under the age of - eighteen
ment of wemen and persons . ghall be employed in any

nd - N s 7 - . -
poiver] eighteen - years “‘V::facbory in any of ‘the

.+ -operations . m
Part I of Schedule 1, or, save in ncco:mdmﬂx
the regulations contained in Part IX of Schedule I,

in any operation involving the use of lead
compounds.” R . oo i
11. In the proviso to section 20 of the ‘said
Amendment of section 20, - Act, after ‘the  word
Act XII of 1911 " * roof,” the words * or
to such height as the Inspector may, in any parti-
cuhxmm,smdfy”shﬂlhhm:th' d S
12. For section 21 of the said Act, the follow-
Subetitution of new seo-. iDg Bection shall be sub-
tion for section 21, Act XII' statuted, namely :—
of 1911
“$1. (I) In every factory there ghall be
Bost periods in factories, 1% —
(a) for each person employed on each work-
ing day— '
(+) at intervals’ mot exceeding, six hours,
'g:riods of rest of not less than one
.o ur, of - ‘ ‘
(¢s) at the request of the employess comcers-
ed, pervods of vest of mot less tham - -
'l‘d/’ axn kowur eack 20 arvanged that, Jor
eack period of sz Aowrs’ work done,
there shall be periods of rest of mok
less than onc honr’s dwration in all,
and.that no person shall werk for more
« than five hours continnonsly, and
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) for each child working more than five
asd o Aalf hours in any day, a period
of rest of not less than half an hour. .
(2) The period of rest under clause () shall
#o fixed that no such child ghall be Eezlufred :):
work continuously for more than four hours.”

13. To clause .(b) of sub-section (1) of section
Amendment of section 22 of the said Act, the
2% 4dt XIlof1911.  following proviso shall Be
‘“ Provided that no such substitution shall
be made as will result in any person
working for more than ten comsecutive
:]lay{.’wztlout a holiday for a whole

day.

14. (1) In clause (a) of section 23 of the said

Amendment of section 23, Act, for the word ““ nine >’
Act XII of 1411. the word “ ¢xelve *’ shall
be substituted.

(2) In clause (c) of section 23 of the said Act,
for the word * geven,” the word *“ six *’ shall be
substituted.

(3} The provisions of clause (a) of section 23
of the said Act, as hereby amended, shall not
apply to any child lawfully employed in a factory
‘on of defore the first day of July, 1921.

A5. In section 25 of the said Aet, after the

Amendment of section word “child)”’ the words *“or,
25, lftm of 1911. ‘ sape $m smcR circumsiances
as may be prescribsd, any other persom >’ skall be
snserked.

18. Tn section 26 of the said Act, for the wards
A-;-dmmt of eection 55. “woman ~or child” and
the words “ woman and

Act XII of 1911
; child,” the word * per-
son” shall be substituted.
17. For section 27 of the said Act, the follow-
“i'ltutim '] pecti ing sections  shall be
~f§: section 2;. x:‘t' xn°3§ substituted, namely : —
“927. No person shall be employed in a
Limitaion of workiog factory for more than ~
bours per week. sixty hours in any one
weelt.
28. No person shall bs employed in any fac-
Limitation of working tory for more than eleven
bours psr day. hours in any one day.”
18. For Chapter V of the said Act, the follow-
Substitation of mew 10Z Chapter shall be sub-
Chapger for Chapter V, Act stituted, mmely ¢ —
XII ‘i 1911, .
‘ « CHAPTER V.
; ExcerrioxNs.
99. Nothing inany of the following sections,
Exceptions for  pervons namely, 21, 22, 24, 26, 27
W:;pt:,smom of super- 80d 28, shall apply to
' persons who may, by

visio;. etc. >
ruleg made by the Local Government under this

Act, be defined to be persons holding positions of
gupervision or - management, or to persons
employed in a confidential capacity.
30. (I) Where it is proved to the satisfaction
: . of the Local Govern-
Exemptions. ment—

s

(a) that any class of work in a factory is in
the nature of preparatory or cowple-
mentary work which must ngcessanly
be carried on outside the limits laid
down for the general working of the

factory ; or
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(#) that the work of any class of workers is
essentially intdrmittent ; or

(c) that there is in any class of factories any
work which necessitates continuous
productlon for technical reasons ; or

(d) that any class of factories supplies the
public with articles of prime necessity
which must be made or sapplied every
day; or

(¢) that in any class of facfories the work
performed, by the exigencies of the trade
or by its nature, cannot be carried on
except al stated seasoms or at times de-
pendent on the u'reguhr action of natural

forces ;

the Local Government may, subject to the control
of the Governor General in* Council, by notifica-
tion in the local official Gazette, exempt on such
.. conditions, if any, as it may impose—

in case (a) such class of work from all or

any of the provisions of sechons 27
and 28 ; s B LR

in case (5) work of the nature descn'bed fmm
‘all or any of the provisions of
sections 22, 27and28

in case (c) work of the nature described from
the provisions of sections 21 and 22 ;

in cases (4) and (o) such class of factories
from the provisions of section 22.

(2) The Local Governmient may, by general or
special order, exempt for ‘such period as may be
specified in the ordar and on such conditions, if
any, ac it may impose, any factory from all or

any of the pm;monsofssdnons 21, 22, 27 and 28,
on the groun thatmcl:exemphon necesEary
in order to ‘enable such factory to deal with an
exceptxonalpreasofwork.

(3) Notkingsu sectsom 21 or. sccison 23 shall
opply o work of xrgent repasrs czeculed in any
Jactory in sxch circamstinces as-may e grescrided.

31. Where, under the provisions of sub-section

Payment for, ove~ () ofsection 30, any factery
time. has been mmpted from the
provisions of section 27, every person employed
in such factory for more than sixty hours in sny -
one week shall be paid,'in respect of the overtime,
at a rate which shn.llbestleastone and a quarter
times the rate at which he is normally paid.

32. The Local Government may, subject to the

Special exemptions for control of the Governor
indign, tea and coffee  General in Council, by notifi-
factones. cation m the local f:f:;m
Gazette, exem in ot an;
situated on, anstnsei %0 for e purioses ;f{
a tea or coffee phnhtxon, from all or any of the

provisions of sections 21 and 22, on such condi-
tions, if any, as it may impose.”

19. In sub-section (I) of section 33 of the said
Act, for clauses (a) and (3),
Amendment of section the words “un or - before
the date on  which the
fnctory commences working as such *’ shall be
substituted. ” _
20. For section 35 of the said Act,.nth:e follow-
Subatitation of ing eection eh substi-
séction for m.;:, tuted, namely :—
Act XI1 of 19.1. '
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“ 36. In every factory there shall be kept in
Register of workers.  the  prescribed form a
r of all the persons
em‘floged in such factory, of their hours of work
the nature of their respective employment.”
21. In section 36 of the said Act— .
Amendment of section 36, ".f
Act XII of 1911. .
(a) for clause (5) of sub-section (I), the
following gggshall  be substitated,

namely :—
- ¢ (8) the periods of rest fixed under section
21}} )

(8) in clause (d) of sub-section (2), for the
words “ women and children, respectively,
if axlxlot employed in shxfts ’’ the words
“ all persons emplo ed ” shall be substi-
tuted. Py

22. In sub-section (2) of section 37 of the

Amendment of section 8aid Act,~—
87, At XI1 of 1911.

(@) in clause (g) after the word “ ventila-
tion,” the words “ and artificial humidi-
fication ” shall be inserted ;

(5) i® clanse (5) after the word nachury,
ﬂe words ““ and electrical fittings”’ shall
be smaerted ;

(¢) after clause (7), the following clause shall
be i namely : —

“ (#) the definition of * persons ’ under section

: 29 who shall be deemed to be persons

holding positions of supervision or

. management or persons employed in a

confidential capacity. ”

. 23. Aﬁ;er section 38 of the said Act, the

Insertion . of new Ifollowing ssction shall be
section 38A in Act XII inserted, namely :—

of 1911

“ 38A.:The Governor General in Council may
make rules for the adeqaate

Rules for preven-

tionof.nthn_x disinfection of wool uzed
in factories which may be
infected wlth anthrax spores.”

24. :[n section 39 of the said Act==
A mendmant of section
89, Act XI1I bf 1911.

?
(a) xl sub-=ect10n (1) for the word and figures
“ section 38, the words and figures
{ «gections 89 'and SSA” shall be
substituted ;

l

(8) in sub-section (2), for the words and
{ figures « sections 37 and 38,” the words
¢ and figures “ sections 37, 38 and 38A. ™ .
i shall be substituted.

25. In section 41 of the said Act—

Amendmmt of sec-
tion 41, Act XII of
1811. i

(a) s8 clause (f), for the words “ machimery

{ or boslers)’ the words wluery.

electrical fittings or boslers” shall be
substituted ;

(8) in clause (g), for the words and fi “or
© section 18,” the words and figures
“ section 18, section 18A or section

19A > shall he substituted ;
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(¢} for the words  two hundred,” the words
“ five hundred >’ shall be substituted.

286. In section 43 of the said Act, for the words
Amendment of sec- . WO hundred,” the words

tion 43, Act XII of “five Aundred’’ shall be
1411. substituted. '

27. After section 43 of the said Act, the
Insertion of mew sec. fOllowing section shall be
tion 43A in Act XII  inserted, namely :— i
of 1911. ¢ T R B TS e L e

“43A. Where under this Act a Criminal Court
Power of Court to -Empm‘ ﬁm.’.or confirms
pensation in appeal, revigion or other-

of fine. out wise, & :;nten:;; fine in
. i : « respect of ano causing

' bodily mjury or death, the Court may, when
passing judgment, order the whole or any part of
the fine recovered to be paid as compensation to
the person injured or, in ﬂze case of his.death, to
his legal representative: ™ .

\ N T
Provided tha, if the fine is imposed in & caso
which is subject to appeal, no su yment shall
be made before the period allowed If]:r i
the appeal has ela or, if an appeal has been
presented, before the dedision of the appeal”

28. For section 46 of the said Act,".the follow-
Substitution of new ing section shall be substi-

eection for section 46, tuted —
Act XH of 1911. . tuted, namely :

“ 46. Ifachildov?"}ﬂ;ajﬂage of six years is
ootion’ ound in any factory or wittin.
unmu;chi.l'dr: the - precincts thereof, he
' shall, -until the contrary is
proved, be deemed to be employed in the factory.”
29. In section 48 ofghenid'Act, at the end
irent of secticn  OF SUb-section (2), the words
“fmmotf‘;fsn = and figures ™ or section 44 *
shall be added.
30. In section 50 of tl_;e‘uil Act,—
Amendmént of sectiom | . .
50, dot XII of 1911. *
. (o) is swb-section (1), " for ke words ond
figures * or section 18,” the words
and figures * section 18, sacison 184
or sectson 194’ shall be substituted ;

(8) after sub-scction (3), the following sub-
section shall be inserted, namely :—

« (4) Ezcept sn the case of an appeal agasnst
@ u::{lrfcr udery;edwl 194, m
a te suthority may, on

ngplimtion of the sppelh'ynt, suspend

* the operation of an order of the
Inspector pending the decision of
the appeal. . But where no such
suspension hss been granted, such
order shall be complied with not-
withstanding the fact that an.
sppeal has been presented.”

31. In axb-section (2) of scction 51 of ihe sasd

dmendment of section det, for the words asd
51, det XI1I of 1911. figures © section 24, clanse
(a) and section 29, ” the words and figures “ and
soction 24, clanse () >’ shall be substituled.
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L rgnEhe

82. In section 52 of the sasd Act, for the words

Amendment cti.n 53, and . ¥

SRR ad im0 ihe
words and figeres “ section 27, section 28 and
sectron 31 7 shall be subsistuted.

33. For Schedules I and II to the said Act,

Amendment of Sche- the Schedule contained in
dules to Act XII of Schedule I to this Act shall
1911 be substituted.

34. The provisions of the said Act specified in
: Schedule II are bhereby

Repeals. repealed to the extent shown
in the second column thereof.

SCHEDULE I.

SCHEDULE T0 BE SUBSTITUTED IN THR IxpAX
Facrories Acr, 1911.

(S¢e section 33.)
« THE SCHEDULE.

_ (See sectson 19B.)
'’ Parr 1.

1. W.orkat a furnace where the reduction or
treatment of zinc or lead ores is carried on :

2. The manipulation, treatment, or reduction
of ashes containing lead, the desilverising of lead
or the melting of scrap lead or zinc:

8. The manufacture of solder or alloys contain-
ing more than ten per cent. of lead :

4. The manufacture of any oxide, carbonate,
slzsbatn_, chromate, acetate, nitrate or silicate of
Py

5. Mi:dng or pasting in connection with the
manufagture or repair of electric accumulators :

6. The cleaning of work-rooms where any of
the prodesses aforesaid are carried on.

: Pagr IL

1. Where dust or fume from a lead compound
is produced in the process, provision must bemplgmde
for drawing the fume or dust away from the per-
sons employed by means of an efficient exhaust
draughf so contrived as to operate on’ the dust or
fume as nearly as may be at its point of origin :

2. Th persons employed must undergo the
prescribdd medical examination at the prescribed
Intervalg, and the prescribed record must be kept
~with re?ect to their health :

3. N¢ food, drink, or tobacco, shall be brought

"into, or ronsumed in, any room in which the pro-

cess is éarried on, and no person shall be allowed
to remain in any such room during meal times :

4. Adequate protective clothing in a clean con-
dition shall be provided by the employer and worn
by the persons employed :

5. Such suitable cloak-room, mess-room and
washing accommodation as may be prescribed shall
be provided for the use of the persons employed.



9

€. The rooms in which the persons are employed,

and all tools and
be kept in a clean con

ap s used by them, shall
Bion T

—————

SCHEDULE II. )

(Sce section 34)

? REprALs.

i .
Sections .. o | Cisuse (9.
s.cz.'o.sis - &b-uctwu (2), (3) and (4)-
Sestion 38 - Sebaetion (4).
ection 38 | The words = trom time 0
Soction 65w - The whele.
Betion 8 .. « | Dit
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